CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
OA No.2885/2003

lew Delhi. this the 11th day of tlovember. 2003

Hon bhie Shri Shanker Rajw, Member (W)

Anitl Kumapr Mishra.

s/0 Shri Phulwari Lal Mishra.

Ev-GDS Branch Post Master Lodhamai,

Yia Mirecht Distt. Etah. .. .Applicant

(By Advocate: Shri D.P. Sharma’

Versus
1. Uniton cf India through
Secretary .
Ministry of Communication and |.7.

Depariment of Posis. Dal Bhawan.
Sansad Marg. New Delhi .

< The Director Postati Services.
0/0 the Postmaster General.
Agra Regiron-Agra.

a. The Superintendent Postolfices,

Etah Division. Etah. .Respondents
{Byv Advocate: Hone)

ORDER (ORAL D)

Heard the learned counse! for the applicant

Shri D .F. Sharma .

<. Applicant’'s appointment was provisional
subject to culmination of disciplinary proceedings
against one Shri Dhanpai Shah, EDBPM. who was tc  put
bacl in service after exhausting all remedies. n my
considered si1ew the applicant has ne rrightfui claim fer
feyularisalion as EDBPM. However . lieeping 1n view the
decision of the Apex Court in Umion of India & Ors.
L2 Debhitea Guha B Brs.. 2000(21SCSL 122, it is  for
the department to consider the ciaim of EDP empliovees.

whe have worled for a long period. fo! abéorpiion.



3. As the representation preferred by the
applicant has not vet been responded to. the present OA
15 disposed of with a direction teo the respondents teo
cansider the present! O0OA as a teptreseniation of the
appiltcant and ceonsider his request for regittarisation
in the light the decision of the Aper Court rendered 1n
‘he case of Debtka Gua & Ors fsupra) by passing =&
detailed and spealbing order within two months from the

dJale of receipt of a copy of this order o costs

C Ra

( Shamier Ra juw)
Memter §J)





